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PART 1—Section 2

Notifications regarding Appointments, Promotions, Leave, etc.,, of Government Officers
issued by the Ministries of the Government of India (other than the Minisiry of Defence)

OFFICE OJ THE SECRETARY TO THE PRESIDENT
New Delhi, the 28rd March 1950

Wo. ¥. 204-Es1/48.—pri Chakradbar Sharan is appointed
ag Orfieer on dpecial Duby in the Othice of the Secrctary o
the Prosident with effect {from the forencon of the 266h
Jarary 1950 and as Private Secretary to the President with
effect from the forencon of the Ist March 1950 vice Sri 8.
Krishuatnurti.

SHAVAX A. LATL., Secy.

MINISTRY OF LAW
New Delhi, the 24th March 1950

No. F.75,50-G+.A.—Mr. K. Y. Dhapdarkar, officiating
Joinl Becretary to the Government of India in the Ministry
of Law, was granted Icave on average pay for 13 days with
effect trorn the 6th to the 18th March 1950, with permission
to prefix the closed holidavs from the 3ed to the 5th March
1950, and to sutfix Sunday the 19th March 1950, to the
feave,

K. V. XK. SUNDARAM, Secy.

MINISTRY OF HOME AFFAIRS
New Delhi, the 92nd March 1950

No. 37/8/50-Ests.—Mr. V. (. Oak, 1 .8, wag appoint-
ed to officiate as Judicial  Commissioner.  Ajmer,  with
effect from the 6th March 1950, rice DMr. Atma Charan,
1.C 5., granted leave.

No. 36/1/50-Egts.—Lt.-Col. D. 8. Bedi has been
appointed as Chief Comumissioner of Coorg with effect
from the 20th Mareh 195, in succession to Shri C. T.
Mudaliar.

No. 36/1/50-Ests.—On relinquishment  of  charge as
Chicf Commissioner of Coorg, Shri €. T. Muduliar has
been granted earned leave for 4§ days with eflect froin
the 20th March 1950.

C. B. GULATI, Under Secy.

New Delhi, the 22nd Marcel, 1950

No. 19/7/50-ATS.—The scrvices of Mr. A. Danerji,
who was officiating as Administrative Officer, Indian Ad-
ministrative Service Training School, Delhi, were placed
1 the disposal of the Ministry of Agriculture with effect
from the 4th February 1950 for appointment as Registrar.
Forest Research Instibute, Debra Dun,

New Delli, the 2ith March 1950

No. 22/7/49-AIS.—Mr. K. K. Dutt, an Indian
Police Service Probationer, was granted 15 duys earned
leave from the 16th  April 1949 {o the 30th April 1949,

with permission to prefix the 15th April (a holiday) and
suffix Bunday the 1st May 1949, to the leave.
R. K. RANGAN, Asstt. Scey.

New Delhi, the 28rd March 1950

No. 29/9/50-Police II.—The scrvices of DMr. Durga
Prusad Singh, Deputy Superintendent of Police in the
Ranchi Branch of the Delhi Special Police Fstablishment
have been replaced at the disposal of the Government of
Bihar, Police Department, with effect from the 28th
Yebruary, 1950 (A.N.).

U. K. GHOSHAL, Dy. Secy.

New Delhi, the 25th March 1950
No. 16/79/49-A1S.—Dr. A. B. Rudra, an Indian  Admi-

nistrative Service Probationer, allotted to Orissa hag been
permanently transferred to West Bengul with cffect from
the 25th February 1950.

New Delli, the 27th March 1950

No. 6/2/50-AI8,—Nr. Qazi Mukhtar Ahmed, a Proba-
fioner in the Indian Police Service, has been permitted to
resign from service with effect from the 7th February 1950.

¥o. 20/43/49-AIS.—Mr. J. S. Balii, a war service
eandidate, was appointed to the Indian Administrative
Be viee on probation with effect from the 5th September
1949, and allotted to Bihar.

R. C. DUTT, Dy. Secy

New Delhi, the 27th March 1950

No. 69/4/50-A.N.—In exercise of the powers conferred
bv Rule 2 of the Ministry of Home Affairs Nofifieation No.
319/47-AN. dated the 27th Septerober, 19048, the Govern-
ment of Tndia in consultation with the Chief Commissioner,
Andaman and Nicobar Tslands, have nominated the follow-
ing five persons to reconstitute the Advisory Council for the
Andaman Tslands, with effect from 1Ist April, 1950 for a
period of one year:—

(1) Mr. Akbar Ali.

(2) Mr. K. 8. Govindarajutu.
{(8) Mr. Venketagiri.

(4) Mr. Kurmayva.

{3) Mr. Narayan Chandra Dutia.
E. . GAYNOR, Dy. Secy.
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MINISTRY OF EXTERNAL AFFAIRS

New Delhi, the 21st March 1950

No. 91-FSP.—Maulvi Abdul Majid Al-Hariri, Specizﬂ
Haj Officer at Jedda, has been appointed m—\l}xpomrﬂ'\: 0
officiate until further orders, as Consul of India at Jeddu,
with effect from the 20th January, 1950.

New Delki, the 25th March 1950

No. 96-FSP.—Shri . 8. Jha, IC.5., Joing Seeretary
in the Ministry of External Affairs has been granted leave
on average pay for one month with effect from the 20th
March, 1950.

No. 97-FSP.—Mr. K. K. Chettur, formerly Joint
Secretary in the Ministry of Commerce, has been appoint-
ed us Head of the Indian Linison Mission in Tokyo aqd
Political Representative of India  with _the S.(}.A.P. in
Jupun, with the pesonal rank of Minister, with effect
from the 8th March, 1950.

DEVI DIYAL, Dy. Secy.

New Delhi, the 1L March 1950

No. 98-FSP.—Dr. H. Ghoshal, First Secretary (Cul-
tura] Relations), Embassy of Tndia, Moscow, was granted
earned leave for 19 davs with effeet from the forencon of

the 4th November, 1949.
M. K. NARAYANAN, Under Seey.

New Delhi. the 23rd March 1950

No. F.5-3/50-BIL.—In exercise of the powers conferred
bv Rules 1 and 2 of Order XXVII of the Code of Civil
Procedure, 1908 (Act V of 1908), the Central Government
is pleased to appoint the Collector of South Kanara,
Mangalore, who is acquainted with the facts of the case
to sign and verify the plaint and other papers of the suit
proposed to be filed by the Union of Tndia against
Kannichire Chiri in the court of the District Munsif of
Hosdrug and is further pleased to authorise the said
Collector to act for the Central Government in the said

judicial proceeding and all proceedings arising oubt of or
connected with the same,

New Delhi, the 24th Marelh 1950

No. F.5-2/50-BII.—In exercisc of the powers conferred
hy Rules 1 and 2 of Order XXVII of the Code of Civil
Procedure, 1908 (Act V of 1908), the Central Government
is pleased to appoint the Collector of South Kanara,
Mangalore, who is acquainted with the facts of the case,
to sign and verify the plaint and other papers of the suib
proposed to bhe filed by the Uuion of India against
Kanna Parvathi Ammsa in the Court of the District
Munsif of Hosdrug and is further pleased to authorige the
said Collector to act for the Central Government in the
said judicial proeeeding and in all proceedings arising out
of or connected with the same.

No. F. 16/50-BII.—Tn exercise of the powers conferr-
ed hy Order XXVII, Rules 1 and 2 of the Code nf Civil
Procedure, 1908 (Act V of 1908). the Cenfral Govern-
nient is herebv pleased to appoint the Collecter of South
Kanara, who is acquainted with th~ Ffacts of the case pro-
posed to be filed by the Government of Tndia against Mr.
A. B. Tbrahim and wmore particularly desc-ibed below to
sign and verify on hehalf of the Central Government the
plaint, pleadings, applications and other documents in
the waid ease and is further pleased to authorize the said
Collector to act for the Central Government in respect of
the said proceedings and in all proceedines arising out of
0 connected with the same as their recognized agent by

o
whom appearances, acts and applications under the Code
of Civil Procedure, 1908, may be made or done on behalf
of the Central Governinent. )

Description of Suit

Far recovery of the sum of Tis. 740/- advanced to Mur,
A. B. Tbrahim under the Government cf India scheme of
financial assistance to evacuees from Burma, Malaya ete.

PATAUDI, Dy. Secy.

New Delli, the 22ud March 1950

No. 92-Pt.II.—The DTresident of India is pleased to
recognise provisionally the appointment of Mr. Carl
Gustat Hylten-Cavallius as Honorary Consul for Sweden
at Madras.

New Delhi, the 271h Mareh 1950

No. 99-Pt.II.-—The President of India has been pleased
to-recognise the appointment »f Mr. Eugene V. Harris as
Vice Consul for the United States of America at Caleutta-

P. R. 8. MANI, Under Secy.

New Delhi, the 23rd March 1950

No. 93-ADI.—Mr. Kumer Singh of the Ceuntral Secre-
tariat  Service, Class TII. a temporary <ubstantive
Superintendent in  the Ministry of External Affairs, is
appointed a temporary Assistant Becretary in that
Ministry, with etfect from the forenoon of the 10th March,
1950, until further orders.

GIRDHARI LAL, Asstt. Secy.

New Delbi, the 23rd March 1950

No. 94-EIL.—Dr. A. C. Kapur, Civil Surgeon, Tibet
and Bhutan was granted earned leave for 40 days with
effect trom the 9th February, 1950.

" New Delhi, the 24th March 1950

No. 95-EIL.—Mr. . D. Seth, Vice-Consul of India
at Medan has been granted leave on average pay for four
months with effect from the afternoon of the 15th Decem-
ber 1949, and on the expiry of the leave his services are
replaced at the disposal of the CGtovernment of the Punjab.

V. 8. SWAMINATHAN, Dy. Secy.

New Delli, the 24th March 1950

No. F.4(1)XP(A)/50.—On transfer from the Press
Information Bureau (Ministry of Information and Broad- »
casting) Syed Barakat Ahmed is appointed as Assistant
Information Officer, wice Mr. B. Krishna, with effect
from the forenoon of the 21st March, 1950.

K. P. LUKOSE, Under Secy.

MINISTRY OF STATES
New Delhi, the 22nd March 1950

No. 32-Adm.—Mr. (3. Swaminathan. a Deputy Sec-
retary to the Government of India in the Ministry of «
States is appointed as an Officer on Special Duty in that

Ministry with effeet from the forenoon of the lst Febrn-
ary 1950 and until further orders.

New Delli, the 27th March 1950

No. 33-Adm.—Mr. G. R. Chaubal, a provisionally perma-
nent Superintendent in the Ministry of States was granted
leave on average pay on Medical (ertificate for 3 weeks
with effect from the 27th February 1950.

U. N. BISWAS, Asstt. Secy.

New Delhi, the 27th March 1950

No. 34-D.—Subedar XKaram Singh, Central Reserve
Police. is appointed to officiate as Deputy Superintendent of
Police (Wireless), Central Reserve Police, with effect fromé
the forenoon of the 6th Fehruary 1950.

C. GANESAN, Dy. Secy.
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New Delhi, the 27th March 1950

o, 85-8.—Mr, 8. D. Shukul, I.P., on deputation {romn
[adhya Pradesh, was appointed Inspector General of Police,
ndhya Pradesh, with cffect from the
pto the 5th I"ebruary 1950.

2. With effect from the forenoon of the 6th February 1950
Ir. K. J. Nanavati, I.P., on deputation from Bombuay is
ppointed Inspector General of Police, Vindhya Pradesh

N. N. IENGAR, Under Seey.

MINISTRY OF REHABILITATION
New Delhi, the 23rd March 1950

No. 2-Admn.(A)8/48.—Shri B. . Rao, 1. C. 8. re-
nyquished charge of the post of Deputy BSecretary in the
linistry of Rehabilitation, New Delbi, with effect from
e foreroon of March 8, 1950.

No, 136-Admn.(1)/50.—Shri B. (. Rao, 1.C.8., Deputy
ecretury in the Ministry of Rehabilitation, New Delhi,
s been appointed as Joint Secretary in the Branch
ceretariut of the Ministry of Rehabilitation at Calcutta
ith efiect from the afternoon of March 8, 1950.

S. PRASADA, Dy. Secy.

MINISTRY OF FINANCE
New Delhi, the 21st March 1950

No. PFG-62-Est. I/47.——Mr. S. BSundaresan, substan-
ve temporary Superintendent, Ministry of Iinance has
sen granted earned leave for 35 days with effect from
e 7th February 1950.

No. PFG-279-Est. I/49.—The services of Mr. P. V.
aghava Rao, Cost Accounts Officer, Industry and Com-
erce Division, Ministry of Finance have been replaced
. the disposal of the Comptroller and Auditor General of
wlia with effect from the 23th February, 1950 afternoon.

New Delhi, the 22nd March 1950

No. PFG-274-Est. I/49.—In continuation of the Minis-
v of Iinance notitication of e¢ven number dated the 31sb
ctober, 1949, Mrs. D. N. Prakash has been granted ex-
nsion of extraordinary leave by two days for the 6th and
h February, 1950.

2. On the expiry of her leave, the services of Mrs.

rakash, as Private Becretary to BSecretary, terminaped
ith effect from the afternoon of 7ith I'ebruary, 1950.
New Delhi, the 23rd March 1950

ifo. F. 8(19)-Est. I/48 (UP).—On reversion to the
inistry of Finance, Mr. S. B. Gupta relinquished charge
the post of Deputy Provincial National Savings Officer,
ttar Pradesh with effect from the afternoon of Tth
muary, 1950.

9. K. MATUMDAR, Under Secy.

New Delhi, the 28rd March 1950

Ho., F.6(19)-F. II/50.—M\r. H. E. Willard, officiating
sputy Works Manager, India Government Mint, Bow-

v. has been granted leave on average pay for four
onths followed by leave on half average pay for 24

onths, preparatory to retivement under Arvticle 465 of
vil Service Regulations, with effect [rom the afternoon
the 14th March, 1950.

9. Mr. N. Race, permancnt Melter in that Mint, has
en appointed to officiate as Deputy Works Manager
th effect from the afternoon of the 14th March, 1950,
e Mr. H. E. Willard granted leave.

H. 8. NEGI, Dy. Secy.

MINISTRY OF FINANCE (REVENUE DIVISION)
CUSTOMs HSTABLISHMENT
16 Junuary 1950 New Dedid, the 1st April 1950
Ko. 14.—DMessrs. 8. Venkatesan and 8. K. Sri-

vastava, Probationers in the Indian Customg Service, have,
for purposes of futher fraining, been posted as Assistant
Collectors of (‘ustoms in the Bombay Custorn House with
effect from the 12th ¥ebruary 1950 and Ist March 1950
respectively.

CENTRAT Iixcrse ESTABLISHMENT
New Delli, the 1st April 1950

No. 16.—Mr. 8 (. Mathur, officiating Headquarters
Assistant to the Collector of Central Execise, Allahabad,
has been  appointed to  officiate  as Deputy  Collector,
Central Excise (Opium), Ghazipur, with effect from the
Snd Marech 1950 and until further orders, wice Mr. . B.
Phillips, appointed as Collector of Central Kxeise, Cal-
cuttu.

No. 16.—Mr. M. ¢&. DMathur, a Probationer in the
Indian Customns Service, has for purposeg of further train-
ing been posted as Additional Assistant Collector, Land
Customs, in the Central Excise Collectorate, Delhi, with
effect from the 22nd VFebruary 1950.

INCOME-TAX K STABLISHMENTS
New Delli, the 25th March 1950

No. 20.—Mr. IT. (. Chowdhury, Assistant Commis-
siouer of Income-tax on leave, was recalled from leave and
has been appointed as an Officer on Special Duty in the
Status of a Cowmwmissioner of Income-tax with effect from
the 27th February 1950,

The unexpired portion of the leave granted to him by
the Cominisgioner of income-tax, Bombay City, in his
Notification No. 120, dafed the 16th February 1950 is
hereby cancelled.

No. 21.-—Iu exercise of the powers conferred by sub-
gection (Z2) of Section 5 of the Indian Income-tax Act,
1922 (XT of 1922), and in supersession of the notification
of the Government of India in the Ministry of TFinance
(Bevenue Division) No.  60-Income-tax  Hstablishments, -
dated the 8rd Septeinber 1949. the Central Government
has been pleased to appoint Shri Dalip Singh to be the
Commissioner of Income-tax for the States of Delhi and
Ajmer, with effect {rom the 16th March 1950.

shri Dalip Singh will continae to cfficiate as an Officer
on Special Dy up to the 31st March 1950 in connection
with the federal financial integration of the States of
Rajasthan and Madhya Bharat. :

No. 22.—In excreise of the powers conferred by sub-
gection (2) of Section 5 of the Indian Income-tax Act,
1922 (NI of 1922y, and in supersession of the notification
ol the Government of India in the Ministry of Iinance
(Revenue Division) No. 60-—Income-tax Istablishments,
dated the 8rd September 1949, the Central Government
has been pleased to appoint Shri Gurbux Singh, to be the
Comnnissioner of Ineome-tax for the States of the Punjab,
Himachal Pradesh and Bilaspur with effect from the 16th
Mareh 1950.

New Delhi, the Tst April 1950

No. 23.—Mr. S. K. Dutt, Appellate Assistant Com-
missoner of Income-tax, Cuttack, was granted leave on
average pay for 19 divs with effect from the 8rd January
1950, with permission to affix thereto the holidays from

the 81st December 1949 to the 2nd  Jaruary 1950, and
the 22nd and 2%rd January 1950 respectively.
No. 24.—Mr. B. M. Sen Gupta, Officiating Commis-

gioner of Income-tax, Grade II, has been appointed to
officiate as an Officer on Special Duty with headquarbers
at Hyderabad with effect from the 2nd March 1950 and
until further orders.
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No. 25.—In exercise of the powers conferred by sub-
section (2) of section 5 of the Indian Income-tax Act,
1922 (X1 of 1922), and in supersession of the motification

of the Government of India in the Ministry of Imance
{Revenue Division) No. 63-Income-tax  Hstablishinenis
dated the "Brd Beptember 1949, the Cential Government

has been pleased to appoint Shri Sukhdarshan Dayal to
be the Commissioner of Income-tax for Madhya Pradesh
and Bhopal, with effect from the 23rd Febrnary 1950,
until {urther orders, vice Shri 3. M. Sen Gupta.

A. V. VENKATHESWARAN, Dy. Scecy.

MINISTRY OF FINANCE (DEFENCE)
New Delhi, the 23rd March 1950

No. 6253 /Accts/An.—Shri Amar Nath Bandechhor, a
permanent Deputy Assistant Controller in the office of the
Controller of Military Accounts (Pensions), Allahabad, is
transferred to the Pension establishment with effect fromn
13th Maveh 1950 (I.N.) on attaining the age of super-
annuation.

New, Delli, the 24th March 1950
No. 12/6/ov-rigtt.—Mr. K. C. Joha, Teniporary Substan-
tive Supermtendent, Ministry of  Finance (Defence), hus
been granted privilege lewve tor L monh frow the ist to tho
3lst March 150,
B, JAYASANKAL,
Joint Fimgnelal Adviser.

CENTREAL BUARD OF REVENUE

CUSTOMY HSTABLISIMENT
New Delhi, the 2bth March 1950

No. Yo—Mr. N. Lajaannar, a Preveabive Utlicer ot tue
Madras Customs tlouse, has beew appolnted to oriciate as
Chief Prevenuve Utlicer m the Coclun Custom House wieh
effect trom 27th November 1U4Y, and until further orders,

No. ls.—Mr. K. U, Thadait, an Appruser 1 the Bow-
buy Customr House, has been appomicd w0 oific.ate as w
Prineipal Appraser in thal Custom  House witn  eliccs
rom tue 1otn xebruary 1950 vice Mr. K. H. Seshu Ayyar
promoted as olficiating Assistant Collector and until Tur-
ther orders, revertlng mr. J. V. Dalvl.

Wo. 14.—Mr. D. A, Jawmes, a Buperintondent (Minster-
ial) in the Calcutta Custom House, nas been appomted to
officiate as Ciiel Accounts Officer we that Cuswom iouse

with eflect irow Z6th February 1950 and untd  furtier
orders vice Mr. A. k. hoshif.
New Delhi, the Lst April 1950
No, 15.—Mr. 1. Hayes, o permunent Appraiser and

Officiatng Principal Appraiser of the Calcutta Custom
House, hias been granted leave on average pay for 8 wmonths
followed by leave on half average pay lor 2 months ex-
India with effect from the 1st February 1900.

No. 16.—Mr. L. D. Derris, an Appraiser in the Calcutta
Custom House, has been appointed to officiate us a priincl-
pal Appraiser in that Custom House with effcct  from the
25th February 1950 and until further order vice M.
T. Hayes proceeded on leave.

No. 17.—Oun return from leave, Mr. D. E. Borthwick
has been re-appointed to officiate as a Principal Appraiser
in the Caleutta Custom House with effect rrom 3rd
January 1950, and until furhter orders.

CENTRAL IEXCISE ESTABLISIIMENT‘
New Delhi, the 25th March 1950

No. 15.—Mr. (i. N. Annalya, a Deputy Commissioner
for Special Excises under the Government of Mysore, has
been appointed to officiate as Officer on Special Duty,
Central Excise, Mysore, with effcct from the 1st March
1950 and until further orders.

[ParTr I—SE0. 2

No. 16.—MMr. Gulzari Lal Mathur, Commissioner of
Customs and Excise under the Government of Rajasthan,
has been appointed to officiate as Officer on Bpecial Duty,
Central Excrse, Rajasthan, with effeet from the 6th
March 1950, and until further orders.

New Delli, the 1st Aprii 1950

No. 20.—Mr. &, D. Mital, a temporary (substantive)
Superintendent in the Central Excise Collectorate, Calcutta,
has been transterred to the Central Execise Collectorate,
Allahabad, and assummed charge of hig duties in that Collec-
torate on the 23rd February 1950.

No. 21L.—The wundermentioned Deputy Superintendents
in the Ceniral Excise Collectorate, Bombay, werc ap-
pointed to officiate as Superintendents of Central FExecise
in that Collectorate for the period indicasted against each—

From To
Mr. K. 8. Dadlani . 1-10-48 19.12-48
» G. A. Borkar . 6.1-49 7-7-49
s» M. I, Jamadar 3-2-49 6-7-4
» G.L. Methwani .. {%gfﬁs i
»» R. J. Pardiwala . . 15-1-49 3-6-49
» P.DEGadkari 27-2-49 21-6-49
R =
» R. M. Khare 31-1-49 5.5-49
» M. G. Chitnis 1-2-49 11-12-49

[

1. 8. RAMASWAMY, Under Secy.

MINISTRY OF COMMERCE

ILSTABLISHMENT
New Delli, the st Aprid 1950
No. 22-Estt.(1)/50.—Mr. Mahendra Pal Hingh, a temypo-
rary substantive Superintendent in the Ministry of Cow-
wmerce, hag been appointed to otliciate ag Chief Sup rinten-
dent in that Ministry with effect from the forenoon ol the
Ist March 1950.

U. L. GOSWAMI, Dv. Neev.

ImportT TrADE CONTROL
New Delhi, the st April 1950

No, 7(110)ITC/49.—Messrs. 8. P. R. Bhatia, 5. R.
Kapur and G. Subramanian, Assistants in  the DMinigtry
of Commerce, have been appointed as Assistant Con-
trollers of Imports in the office of the Chief Controller
of lmports, New Delhi with effect from the forenoon of
the 15th November 1949,

R. K. TANDON, Dy. Becy.

MINISTRY OF EDUCATION
New Delht, the 22nd March 1950

No. F. 4-24/49-A, 3.—Mr. M. L. Kapoor, Tewporary
Assistant Eduoeation Officer in the Ministry of Liducation
was granted earned fleave for 23 days, with effect from
the 17th November, 1919 to the 9th December, 1949.

P. JOHARI, Under Secy.
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Epucarion
New Delhi, the 23rd March 1950

No. F. 5-42/49-T. 1.—Mr. J. P. Walter Devasahayam

18 appointed as a Lecturer in  Mechanical Ebgineering,

Delhi Polytechnic, Delhi, with effect from the forenoon

of the 14th Aarch 1950. He will be on probhation for
one yeat.

P. N. KIRPAL, Dy. Secy.

New Delhi, the 27th Mareh 1950

No. F. 40-49/49-D.I.—Mr. ¥. S. Chothia is appointed
to the temporary post of a lecturer at the Central Insti-
tute of Kducation, Delhi, with effect fronu the 14th March
1950 (forenoon) until furthe- orders.

No. F. 40-49,49-D.I.—Mrs. Rajeshwari Prakash is ap-
pointed to the temporary post of a lecturer at the Central
Institute of Education, Delhi with effect from 9th March
1950 (forenoon) until further orders.

L. R. sETIII, Dy. Secy.

MINISTRY OF HEALTH
New Delhi, the 23rd March 1950
No. F. 7-7/50-Estt.—Mr. H. D. Gangull a substantive
temporary Superintendent in the Ministry of Health was

granted leave ou average pay for 10 days with effect fromn
the 9th January 1950.

5. DEVANATH, Under Secy.

New Delhi, the 23rd March 1950

No. F. 2-1/50-MI.—Licut.-Col. M. K. Relavkar, M.B.,
B.S. (Bom.), DM, & H. (Eng), M.R.C.P. (Fdin.),
Drugs Controller, India, is granted leave on average pay,
earned under Fundumental Rule 86(h), for one month
with effect from the 6th Mavch 1950,

New Dellil, the 28th Mareh 1930

No. F. 2-5,50-ML.—The services of Major N. Jungalwalla,
M.B.B.S. (Rang.), M.R.C.8. (Eng.), .M.R.C.P. (Lond.), an
officer of the late Indian Medical Service (Civil), are
placed at the disposal of the World Health Organisation
for appointinent as Regional Adviser in Vonereal Diseases
with effect from the 4th January 1950.

KRISHNA BIHALRI, Under Secy.

New Delhi, the 24th March 1950

No. F. 7-5/50-Estt.—Sardar Harbans Singh, an officiating
Under Secretary in the Ministry of Fleaith, has been granted
leave on average pay for one month with effect from the
13th March 1950, with permisgion to prefix Sunday, the
12th March 1950 aud suffix the closed holiday on the 13th
April 1950.

Mr. Krishna Dihari, a substantive femporary  Superin-
tendent in the Minwtry of Health, iy appointed to officinte
as Under Secretary with effect from the 13th March, 1950
vice Sardar Hatbhans Singh.

M. R, KOTHANDARAMAN, Dy. Secy.

New Delhi, the 25th March 1950

No. F.11-46/49-PHI.—Dr. M. T.. TRikhyve, M.B.B.S..
M.D., retired Civil Surgeon, was appointed as  temporary
Chief Medical Officer at the Relief Camp, Faridabad, with
effect from fhe 18th April 1949,

P. S. DORASWAMI, Under Secy.

MINISTRY OF AGRICULTURE
New Delhi, the 23rd March 1950

No. F. 1-83/49-LR.—Mr. E. G. K. Rao, Assistant
FEngineer, Central Tractor Organisation, was granted
earned leave for 12 days combined with extraordinary

leave for 87 days with effect from the 12th May 1949.

Mr. 5. M. Guwbaxani was appointed to officiate as
Asgistant Kngimeer, Central Tractor Organisation from the
15th May 1949 to the 81lst July 1949 wvice Mr. F. G. K.
Rao granbted leaye.

New Delin, the 24th March 1950

No. F.1-117/49-LR.—Mr. P. H. Bhavnani is appointed
to a temporary post of Assistant Agricultural Engineer in
the Central Tractor Organization with effect fromi the
15th August 1949,

S. V. JOSHI, Dy. Secy.

New Delhi, the 25th March 1950

No. F.1-9/50-Esti(I).—shri 5. V. Kamat, Honorary
Deputy Palm Gur Adviser, Ministry of Agriculture, was
perinitted to resigin his appommtment with effect from the
afternoon of 14th Novemther 1949,

New Dellii, the 2Tth March 1950

No. F. 27-8/48-Estt (1).—Shri 8. R. Maini, T.A.S,
Secretary, Indian Council of Agricultural Research, Min-
istry of Agriculture is appointed as ex-officio Deputy
Secretary in the Ministy for the period he holds the post
of Secretary, Indian Council of Agricultural Research

No. F. 1-114/50-Estt{I}.—This Ministry’s Notification
No. F. 1-114/49-Estt. T dated the 11th March 1950 is
cancelled and Professor K. N. Kaul will continue to work
as Officer on Special Duty in the Ministry of Agriculture.

L. G. MIRCHANDANT, Dy. Secy.

New Delhi, the 23rd March 1950

No. F. 6-25/50-Com.—TIn pursuance of the provisions
of Rule 1 of the Rules and Regulations of the Indian
Central Jute Committee the Government of India ave
pleased to nominate Shri L. K. Jha, Chiet Controller, of
Exports, Ministry of Commerce, New Delhi, as a member
of the Committee, vice Mr. K. K. Chettur.

New Delhi, the 24th March 1950

No. F.2-12/50-Comm.—Shri C. H. Linga Devary,
LL.B., Landlord, Chiknaikanahalli, is nominated by the
(overnment of Mysore under clause (2) of section 6 of the
Tndian Coconut Comnnittes Act, 1944, to be a member
of the Indian Centraj Uoconut Committee wvice the late
Shri D. 8. Mallappa.

No. F.5-7/50-Comm.—In pursuance of the provisions
of sub-section (e) of section 4 of the Indian Oilseeds
Committee Act (IX of 1946), the Government of Uttar
Pradesh have re-nominated Dr. T. R. Mehta, Economwmie
Botanist (Oilseeds) Government of U.P., Kanpur, as a
member of the Indian Oilseeds Committee with effect from
Ist April 1950.

No. F.5-7/50-Com.—In pursuance of the provisiors
of sub-section (g) of section 4 of the Indian Oilsceds
Committee Act (IX of 1946) the Government of Madras
have re-nominated Shri R. V. Venkatasubba Reddiar,
B A B.L., Advocate Landlord Tindivanam (South Arcot).
Madras, as a member of the Indian Oilseeds Committee

to represent the growers’ interest with effect fromn
Iat April 1950.
No. F.5-7,50-Com.—In pursuance of the provisions

of sub-gection (e) of section 4 of the Indian Oilgeeds
Committee Act (IN of 1946) the Government of Ultar
Pradesh  have nowinated ‘Shri Bishan Man Singh,
Man Bhawan, District Fatehpur (U.P.), as a member of
the Indian Oilseeds Comumittee to represent the growers'
interests with  effect from 1st  April 1950 wvice Shri
Hay Sahai Gupta.

Ncw Delhi, the 27th March 1950

No. F. 3-7/50-Comm.—In pursuance of the provisions
of sub-section (e) of wseclion 4 of the Indian Oilsecds
Committee Act (IX of 1946) the Government of Bihar
have re-nominated the Director of Agriculture, Bihar, ns a
memiber of the Indian  Oilsceds Committee with effect
from 1st April, 1950.

A. N. BERRY, Under Secy.
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AGRICULTURE  ~ °
New Delhi, the 23rd March 1950

No. ¥. 22-7/50-Inst.—Dr. J. N.
F.RASD., B.C.8., Director, Indan Agricultural Re-
gearch Institute, New Delhi, has been granted earned
leave from 6th to 25th March, with permission to prefix
the hoiidays from the 8rd to 5Hth and suffix Sunday the
26th March  1950.

Mukherjee, F.N.I1.,

P. M. DAS GUPTA, Dy. Scey.

MINISTRY OF INDUSTRY AND SUPPLY

New Delhi, the 21st March 1950

No. 38.—DMr. B. N. Mukerji. A«istant Iron and Steel
Controller Grade 1 in the Iron and Steel Control Organi-

sation, Calcutta, was granted the following extension of
leave sanctioned in this Ministiy Notification No. 454
dated 17th January 1950.

1. Farned lcave for 2 davs bromn 22nd February 1950 to
23ed Fobruary 1950.

2. Commuted leave for 20 days with effect from 24th
February 1950 to 15th March 1950.

3. Leave without pay for 8 days from 16th March 1950
to 23rd March 1950.

N. R. REDDY, Under Secy.

New Delhi, the 21st March 1950

No. 212. I-VI(7)/49.—Mr. R. V. Pai, Officiating Exami-
ner of Patents, Patent Office, Calcutta is confirmed in the
same post with effect from the 1st April 1947 (forénoon).

K. RAM, Dy. Secy.

New Delhi, the 25th March 1950

No. 35.—Mr. 8. S. Palit, Deputy Development Officer

{(Mechanical Emgineering) in the Directorate General of
Industrics and Supplies, New Delhi has been appointed
to officiate as officer on Special Duty in the Central
Institute of Cottage Indusiries at Harduagan] under the
samme Dirvectorate (General with effect from the {forenoon
of the 13th February 1950,

B. K. KAUL, Dy. Secy.

Bombay, the 25th March 1950
No. BSI-2(56).—Mr. S. P. Kaura, Deputy Director in the

office ol the Textile Commissioner, Bombay was granted
earned leave for 23 days with etfect from the 16th February
1950 to the 10th March, 1950 combined with half pay leave
for 7 days with cffect from the 11th March 1950 to the 17th
March 1950 with permission to profis the elosed holiday on
the 15th February 1950 to the leave.

No. BSI-2(167).—NMr. A. 8. Nadkarni, \ssistant Director
(Grade 1) in the office of the Textile Commissioner, Bombay
was granted leave on average pay for 18 days with effect
from the 1st Mavch 1950 to the 18th March 1950, with per-
mission to suffix Sunday the 19th MMurch 1950 to his leave.

PREM CHAND, Under Secy.

MINISTRY OF RAILWAYS
(Railway Board)

New Delhi, the 22nd March 1950

No. E50L‘E2/29/3.~1\ﬁ'. Lal Chand, Assigtant
Accounts Officer, Railway Clearing Accounts Office, was
granted leave-on average pay for 12 days with effect from
31st January 1950 with permission to affix Sunday the 12th
February 1950 and has resumed duty on 18th February
1950.

New Delhi, the 24th March 1950

No. BS0PM6/13/2.—Mr. M. A. Qadecr, Assistant Trans-
portation Superintendent (Senior Scale), Great Indian
Peninsula Railway, is appointed to officiate as Deputy
Transportation Superintendent on that Railway with effect
from 6th February 1950.

New Delli, the 27th March 1930

No. ESONO1/3/2.—Mr. M. A. (jadeer, officiating
Deputy  Transportation Superintendent, Great Indian
Peninsula Railwuy, reverted as Assistant Transportation
Superintendent (Senior Scale) on that Ruilway, with effect
from 17th November 1949.

No. E50NO1/3/2(i).—Mr. E. G. Kotiswaran, Assistant
Transportation  Superintendent  (Senior  Seale), Great
Indian  Peninsula Ruilway, officiated as Deputy Trans-
portation Superintendent on  that Railway from 21st
November 1949 to 25th February 1950.

G. RANMA RAT, Dy. Secy.

New Dell, the 28rd March 1950

No. E-1(8)/50.—Shri Y. N. Sukthankar, I.C.8., Secre-
tary to the Government of India, Ministiy of Transport, has
been placed on deputation ex-India with effect from the
19th March 1950.

New Dellii, the 24th March 1950 °

No. A-5(24)/49.—Shyi A. Nageswara Aiyar, Senior Plann-
ing Officer, Ministry of Transport (Roads Organisation), has
been granted earned leave for 27 days conibined with leave
on half average pay for 63 days with cffecct from the 6th
March 1950 to the 3rd June 1950 with permission to prefix
the eloged holidays on the 8rd and 4th Mareh 1950 and
Sundayx the 5th March 1950, to his leave.

New Delhi, the 1st Aprid 1950
No. B-1(12)/60.—The services of Shri D. Tejmadi,
Officiating Under Secretary in the Ministry ol Transport, are
replaced at the disposid of the Ministry of Industry and
Supply with etfect from the 21st March 1950,

2. BSlui K. Ranganathan, Private Sceretary to the Hon’ble
Minister of State for Transport and Railways, is reappointed
to officinte as Under Seeretary in the Mmistry of Trans-
port, with eftect from the 21st March 1930, until further
orders,

3. 8hri G. K. Chary, Superintendent, Central Standards
Oftice, Ministry of Railways, 18 appointed to officiate as
Trivate Secretary to the Hon'ble Minister of State for Trans-
port and Ruilways with effect from the 21st March 1950.

J. K. ATAL, Dy. Becy.

New Delli, the 1st April 1950

No. 51-TAG(1}/50.—In pursuance of wnb-gection (3) of
section 4 of the Delhi Road Transport Authority Aet, 1950
(XITI of 1950, the Central Government ix pleased to notify
that the following persons have been clected or nominated
as members of the Delhi Road Transport Authority,
namely:—

(1) Dr. Yudhvir Singh (elected by the members of the
Dellii Municipal Committee.)

(2) Chaudhry Kishan Chand, B.A., LL.B., (clected by
the mewbers of the Delhi District Board).

(3) Shri Bhianju Ram Gandhi (non-official nominated by
the Central Government.) :

(4) Shri J. K. Atal, L.C.8S., DNeputy Secretary to the
Government of India, Ministry of Transport.

(5) Shri 8. K. Mitra, Director of Supply, Directorate
General, Industries and Supyplies.

(6) $hri P. K. Basu, Deputy Secretary to the Govern-
ment of India, Ministry of Finance.

8. CHAXKRAVARTI, Joint Secy.
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MINISTRY OF COMMUNICATIONS New Delli, the 24th March 1950
. P No. EI-II/151(7).—In pursuance of para. 2 of the
New Delhi, the 23rd Maroh 1950 Ministry  of  Works, DMines and Power Resolution
No. 1-M/7-50.—Miss A. M. Mani, a probationary  No. ELIL/I5LT), dated the 30th May 1949, as subse-
Meteorologist, Grade 1T, in the Indian Meteorological

Service, Class I, is contirmed in thut post with effect from
the 25th February 1950.

T. R. MANTAN, Asstt. Secy.

New Delli, the 28rd March 1950
No. 4-E(4)/50.—Mr. K. A. Francis, f)ﬂi(}iibﬁ]lg Asgis-
tant-in-Charge, Ministry of Ctmmurications, has been
appointed to officiate as Superintendent in that Ministry
with effect from the 15th March 1950 wvice Mr. R. K.
Agrawal appointed to officiate as Assistant Secretary, Air
Transport Inquiry Committee.

V. K. MENON, Under Secy.

Posts AND TELEGRAPITS
New Delhi, the 27th March 1950
No. SPA.73-1/50.—On return from leave, Shri 8. B.
Velankar resumoed charge as officlating Assit. Postmaster-

General, Bombay, with effect from the 98th February 1950
afternoon.

K. V. VENEKATACHATLAM, Dy. Beey.

MINISTRY OF WORKS, MINES AND POWER
New Delhi, the 24th March 1950

No. EL-1.99(563).—\r. V. Venugopalan, Project
Officer, Central Electricity Comuission was granted o
further extension of earned leave for 5 days combined
with leave on hulf pay for 4 days, with effect from the
8rd March 1950 with permission to suffix Sunduy, the
12th Maren 1950.

New Delhi, the 25th March 1950
No. EL.I1-402(43).—In consequence of the change in
the designation of his existing post. Mr. G. V. Karve,
Project Officer, Grade 'C’, Central Electricity Commis-
sion, was appointed to.the temporary post of Junior Pro-
ject Officer with effect from the 1st September 1948.

A. R. KHANNA, Dy. Secy.

quently amended by Corrigenda No. EI-IT/161(T), dated
the 16th July and 209th August 1949, the Central Govern-
mient is pleased to appoint Shri A. R. Khanna, 1.3.E.,
Deputy Becretary, Ministry of Works, Mines and Power
as a member of the Central Standing Committes of
Co-ordination of Power and Tele-communication Lines
vice Shri 8. Neelakauntam.

N. P. DUBE, Under Secy.

MINISTRY OF LABOUR
New Dellii, the 22nd March 1950

No. Adm. 1.—On the termination of the period of his
deputation ex-India, Mr. Sadashiva DPrasad resumed
charge of his duties as Officer on Special Duty, Agricul-
tural Tabour Euquiry and ex-officic Deputy Secretary to
the Government of India in the Ministry of Labour on
the forenoon of the 17th March 1950.

New Delhi, the 27th March 1950

No. Adm., 1(3).—8hri . R. Bhatnagar, a Superintendent
in the Ministry of Labour, was granted an extension of
leave on halt average pay for 4 days with effect from the
Sth Iebruary 1950 in continuation of the leave granted in
the Ministry of Labour on the forenoon of the 17th March
the 30th January 1950,

No. Adm. 1(2).—On tiie termination of the period of
his deputation c¢z-India, Shri 8. . Saksena resumed
charge of his duties as Director, Labour Conferences, in
the Ministry of Labour on the forenoon of the 17th March
1950.

N. M. PATNAIK, Dy. Secy.

Diruororare GENERAL OoF RESETTLEMENT AND EMPLOYMENT
New Dellu, the 27th March 1950

No. RA-67(14).——Mr. J. Dharnaraj, Assistant Director of
Employmeny Bxehanges in the Directorate General of Re-
settlement and Employmient, has been granted earned leave
for 10 days with effect from the 22nd March 1950. On the
expiry of the leave he is permitted to take up appointmens
in the Indian Police Service.

E. U. DAMODARAN, Dy. Secy.






